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[Shrimati Jahanara Jaipal Singh] 

rna tes and Revised Estimates 
for the year 1966-67 and 
Budget Estimates for the 
year 1967-68 under Capital 
of the Indian Airlines Cor-
poration. 

[Placed in Library. See No. LT-
1350/67.] 

Movement) Second <Amend-
ment Order, 1967, published 
in Notification No. G.S.R. 
1166 in Gazette of India 
dated the 25th July, 1967. 

(ii) G.S.R. 1167 published in 
Gazette of India da ted the 
26th July, 1967. 

STATEMENT REGARDING IDIKKl HVDRO- [Placed in Library. See No. LT-
ELEcTRIC PROJECT 1355/67.] 

TIle Minlster of IrrlgaUon and 
Power (Dr. K. L. Rao): Sir, I beg to 
lay on the Table-

A statement regarding ldikki 
Hydro-Electric Project in 
Kerala. [Placed in Library. 
See No. LT-1351/67J. 

ANNUAL REPORT OF INDIAN CENTRAL 

OILSE!:Ds COMMI'l"l'EE FOR THE YEAR 

1965-66, nc. 

The Minister of State in the MiDb-
tfJ' of Food, Apiculture, Community 
Development and Cooperation (Shri 
Annasahib Shlnde): Sir, I beg to lay 
on the Table-

(1) A copy of the Annual Report 
of the Indian Central Oilseeds 
Committee for the year 1965-
66. [Placed in Library. See 
No. LT-1352/67.] 

(2) A copy of the Annual Report 
of the Indian Lac Cess Com-
mittee for the year 1965-66. 
[Pla.eed in Library. See No. 
LT-1353/67.J 

(3) A coPy of the Report of the 
Indian Central Tobacco Com-
mittee for the period 1st April, 
1965 to 30th September, 1965. 
[Placed in Library. See No. 
LT-1854/67.] 

(C) A copy each of the following 
Notifications under sub-section 
(6) of section 8 of the Essen-
tial Commodities Act, 1955:-

(I) The.AJl4hra Pradesh Rice 
ad PacL:ly (Restrlction of 

NOTIFICATIONS UNDER MOTOR VEHICLES 

ACT, 1939 

The Deputy Minister in the Minis-
try of Transport aDd Shipping (Shri 
Bhakt Darshan): Sir, I beg to lay on 
the Table-

(1) A copy each of the following 
Notifications under sub-sec-
tion (3) of section 133 of the 
Motor Vehicles Act, 1939;-

(i) The Delhi Motor Vehicles 
(Second Amendment) Rules. 
1967 published in Notifica-
tion No. F. 3(39)/66-67-
Transport in Delhi Gazette 
dated the 1st June, 1967. 

(Ii) The Delhi Motor Vehicles 
Rules (Fourth Amendment) 
Rules, 1967, published in 
Notification No. F. 3(10)/ 
65-66-Transport in Delhi 
Gazette dated the 22nd June, 
1967. 

(2) Two statements showing rea-
sons for delay in laying the 
above Notifications. 

[Placed in Library, S ~o  LT-
1356/67.] 

13.11 hn. 

BUSINESS ADVISORY COMMl'l'TE1l 
SIlVEN'l'JI RIlPoR'l' 

!rile M1niBter Gl Parllamentary 
AJraIn aDd CoJmn1lDleaUoas (Dr. Bam 
B1I.bIaac 81qh): Sir, I beg to present 
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the Seventh Report of the Business 
Advisory Committee.. 

Shri M. R. Masa.n1 (Rajkot): Sir, 
would you permit me to say a word 
on the Business Advisory Committee's 
Report which the hon. Minister has 
presented? I am sorry to learn that 
it has not been decided to drop for the 
time being the Unlawful Activities 
(Prevention) Bill. May I appeal to 
the hon. Minister and the Government 
10 recognise that this is a highly 
-cOntroversial measure. It is coming at 
the fag end ot the session. Many 
things of more urgent importance to 
-the country which could be usefully 
discussed are getting left out for lack 
of time. I do appeal to the Govern-
ment even now not to press this con-
troversial measure. Let there be fur-
ther thought on it and let a little time 
be released for other things. I hope, 
by the afternoon they will reconsider 
the matter. 

Shrl S. M. Banerjee (Kanpur): 
fully support Shri Masani. This Bill, 
-the Unlawful Activities (Prevention) 
Bill is a most controversial Bill ~n  

this should be postponed to the next 
.ussion. This Bill should be dropped 
and in its place we should have a dis-
cussion on the R. K. Hazari Report. 
Everybody wants that this Bill should 
.be dropped. 

IIfi Imf fqrt'r ~ (~): 
~~t~~i t ~ 

~ '3''fli'r lIlftf;r 'foUr ~ I ~ ~ ~ ~n ~ 

<rof<'l' <roT ~ ' i ~ l ( ' l:l ~ ~ tmr ~  

~ ~ I W11:: <t>1t ~ ~ 
'o ~ tT ~ f.;mit;T ~ ~ ~ 
•. to't~i ~it i'~ 

f l ~: ~ ~ ~ ~ m it.rr.r IfiT 
~~~~tl 

Bhri Su.rendraDath Dwlvedy (Ken-
-Grapara): We all associate ourselves 
with this demand. 

Shrl S. A. DaD&'e (Bombay Central 
~Sout ): Sir, .... 1': aQociate ouraelvelll 

with this request because the formu-
lations in this Bill are so wide that 
no lawful activity will be left in thiS 
country if it is passed now. 

Mr. Speaker: Sbri Masani to pre-
sent the Fourth Report of the Public 
Accounts Committee. 

Shrl S. M. Ranerjee: What is the 
reply of the Govemment? 

Shri Surendranath Dwlvedy: Ap-
peal is made all right but what is the 
reply of Government? 

Mr. Speaker: Let us see. They will 
perhaps consider it. 

Dr. Ram Subbar SlDrh: It is not 
possible now to accede to it. 

Mr. Speaker: He says that it is 
not possible now. 

Shri Nath Pal (;Rajapur): Who aaid 
it? 

Dr. Ram Subhar Singh: I said it. 

Mr. Speaker: The Minister said it. 
UnlawfUl activity is not of the 
Speaker! 

12.34 hrs. 

PUBLIC ACCOUNTS COMMITTEE 
FOURTH REPORT 

Shri M. R. MasaIli (Rajkot): Sir, 
beg to present the Fourth Report of 
the Public Accounts CO'mmittee re-
garding Action taken by Government 
on the recommendations of the Com-
mittee contained in their Sixty-Fourth 
Report (Third Lok Sabha) regardkl. 
Purchase of Defective Tyrel . 

Ilft'ql1A1r ( ~):~~~ 

;fo 11 it; ;ITt it lfI1 ~ ~ t I -it 
~~~it'il't~~~ 
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